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MR. SPEAKER; The question is?

“That the leave be granted to in-
troduce a Bill to authorise payment 
and appropriation ol certain further 
sums from and out of the Consolidat-
ed Fund cf India for the services of 
the financial year 1979-80.” {

The motion was adopted.

SHRI R. VENKATARAMAN: Sir, I 
introduce! the Bill.

Sir, i beg to move):
“That the Bill to authorise pay-

ment and expropriation of certain 
further sums from and oul of the 
Consolidated Fund of India for the 
services of the financial year 107&-
80, be taken into consideration.’’

MR. SPEAKER; The question ib:

“That the Bill to authoriss uay- 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1979-
80, be taken into consideration.’’

The motion was adopted.

MRt SPEAKER; We shall now take 
up clause-by-clause consideration of 
the Bill. The question is:

“That Clauses 2 and 3 and the 
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule were 
addod to the Bill.

Clause 1, the Enacting Formula ar?d 
the Title were added to the Bill.

r̂ HRI R. VENKATARAMAN: i bog 
to move:

“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion w as adopted.

1328. hrs.
FINANCE BILL, 1980

r

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA-
TARAMAN) : I beg to move:

“That the Bill to continue for the 
financial year 1980-81 the existing 
rates of income-tax with certain 
modifications, to provide for certain 
exemptions from income-tax and to 
provide for the continuance of the 
provisions relating to auxiliary 
duties of customs and special duties 
of excise for the said year, be taken 
into consideration.”

SHRi SATISH AGARWAL (Jai-
pur) : I want to have one clarifica-
tion. The hon. Finance Minister in 
his speech on page 8, paragraph 36, 
has stated, “I propose to inlroduce 
today a Financial Bill which seeks to 
continue the existing rates or income- 
tax for the financial year 1980-81, 
However, I have also three proposals 
of a non-controversial nature for the 
amendment >jf the Income-tax Act. I 
shall now briefly explain these pro-
posals.” Then in paragraph 37, he 
says, “some State Governments have 
set up statutory corporations for the 
promotion of socio-economic interests 
of member of the scheduled Castes and 
the Scheduled Tribes. I propose to 
exempt from income-tax the—now 
you are proposing to exempt—income 
of all statutory corporations or bodies, 
associations nr institutions wholly fin-
anced by the Central or a State Gov-
ernment, established for promoting the 
interests of 4-he members of the Sche-
duled Castes and the Scheduled 
Tribes.” After going through the 
statement in paragraph 36 or 37, one 
has got the impression that you are 
going to exempt hereafter all such 
corporations from the levy of income- 
tax and continue other proposals. New 
look to the statement of Objects and 
Reasons at the end of the Finance Bill* 
This is paragraph no. 6.

tlntroduced and moved with the recommendation of the President. 
•Mover with the recommendation of the President.



f .P*ra'. 6 qf .theJStatemem of Objects 
and' Reasons says:

“Clause 3 of the Bill seek&.$ore*> 
tend the exemption from income-tax 
iii the ca4e of residents of Ladakh 
for a further period of three years 
and to exempt from Income-tax 
attrards for service for alleviating the 
distress of the poor, the weak and 
the ailing and income of corporations 
or other bodies, associations or 
institutions established for promot-
ing the interests of members of the 
Scheduled Castes or the Scheduled 
Tribes.”

After plain reading of your speech as 
well as para 6 of the Statement of 
Objects and Reasons, one gets the 
impression that you are going to 
exempt the corporations from the levy 
of income-tax hereafter. But look to 
the provision that you are going to 
add in the body of the Bill, clause 3, 
page 12: sub-clau9e (c):

“after clause (26A), the following 
clause shall be inserted, and shall be 
deemed to have been inserted, with 

"effect from the 1st day of April, 1972, 
namely.........”

I should like to know why you are 
making this provision retrospective, 
from 1972? Your speech and the 
Statement of Objects and Reasons 
clearly state that this is to be prospec-
tive. I fail to understand why you have 
added the words “shall be deem-
ed to have been inserted with effect 
from 1st April, 1972”. You have indi-
cated neither in your speech nor in 
the Statement of Objects and reasons. 
This provision is in violation of and 
counter to what is contained in the 
speech as well as the Statement of 
Objects and Reasons. Will you please 
clarify the position? Is it an inadver-
tent mistake?

SHRI R. VENKATARAMAN: I am 
grateful to my esteemed friend for 
having drawn my attention to this 
matter. At the moment I can only 
say that the intention has been to give 
exemption to these corporations from 
Income-tax from the date they were
2741 LS- 8  ‘

started and the words *1 propose to 
come’ only ttt̂ an tt&t I prdpofee to 
bring this measure now, not thtft «*1f 
propose io gWfe exemption hi 'ttfli 
future. As far as my statement ik 
concerned, it is fairly clear; at afly 
rate it does not preclude the possible 
lity of giving it retrospectively. 
Coming to the statement of object/? 
and reasons, clubbing these two sen-
tences together, namely, exemptions 
to residents of Ladakh and the other, 
relating to the Scheduled Castes and 
Tribes, g«ives the impression which my 
hon. friend has pointed out. I should 
submit that though the drafting of the 
objects could have been more elegant, 
there is no error, either of fact or of 
law in this.

SHRI SATISH AGARWAL: I have 
no objection basically with regard to 
the grant of exemption from income- 
tax to these corporations. I woulc| 
like to know why they chose 1972.

SHRI R. VENKATARAMAN: From 
the date they were incorporated.

SHRI SATISH AGARWAL: Does it 
imply that they have not been assessed 
to income-tax since 1972? If you do 
not know the answer right now, you 
may verify and confirm. I have 
drawn the attention of the Hou?e. 
Your speech does not contain anything 
with regard to the retrospective effect. 
If the government wants to make a 
provision with retrospective effect, 
that should be specifically-mentioned 
in the speech or in the statement of 
objects and reasons. Otherwise the 
House may be tak en  by surprise. You 
say, you propose to exempt and the 
jHouse will say: all right. But the 
House will never know that you are 
going to do it retrospectively from 
1972. Are you going to reopen aH 
those assessments? Please verify 
that; let us know.

SHRI R. VENKATARAMAN: My
information is that these corporations 
were established in 1971 and therefore 
they would be liable to income tax 
only after 1072 and that is why tfee 
year 1972 has been fixed. So far as
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[Sid R. Venkatarainao}
Hie other point Is concerned. I have no 
information; 1 will verify. I will write 
to him about that I hope he has no 
objection to the fact of exemption 
being given.

SHRI SATISH AGARWAL: I have 
no objection. But the question is: 
are you going to reopen the assess-
ments?

SHRI R. VENKATARAMAN: I will 
write to him.

MR. SPEAKER: Motion moved:
“That the Bill to continue for the 

financial year 1980-81 the existing 
rates of income-tax with certain 
modifications, to provide for certain 
exemptions from income-tax and to 
provide for the continuance of the 
provisions in <ating to anxiliary 
duties of customs and special duties 
Of excise for the said year, be taken 
into consideration.**
SHRI KRISHNA CHANDRA 

HALDAR (Durgapur); Shri Venkata-
raman, Hon. Finance Minister, appear-
ed like Havana m the costume of a 
saint (Sadhu) with his Budget and 
Finance Bill to snatch away *Sita' ie. 
the power of 9 States in the coming 
election. After the election is over 
real Havana will appear. But ulti-
mately Hanuman will destroy your 
Swarana Lanka in future (though to-
day Hanuman may not be in the 
House.)

The Finance Minister has said that 
he woud approach the House again 
in ‘a few weeks’ with a full-fledged 
budget containing new taxation 
measures to reduce the budgetary gap. 
That means a high dose of taxes will 
come after a few weeks when he will 
introduce the full-fledged budget.

The hon. Minister presented . the 
Finance Bill mainly to continue the 
existing rates of direct and indirect 
taxes to seek some ^on-controversial* 
changes in the income tax Act with a 
vievr to providing concessions to gov-
ernment organisations set up for the 
Scheduled Castes and the Scheduled

Tribes. Such bodies wiH be exempted 
from income-tax.

1SJV hi*.
[Shkx Shxvraj V. Path, in the Choir]

Another change in the Income Tax 
Act is continuous tax exemption for 
the residents of Ladakh for another 
three years keeping in mind the elec-
tion to Parliament.

The Finance Minister has failed to 
take advantage of the opportunity 
provided by the presentation of the 
interim Budget for 1980-81 to give the 
country a clear indication of the 
economic strategy of the new govern-
ment. The outline of next year’s 
Budget does not even provide a reli-
able indicator of the planned levels 
and structure during the coming 
years as the Finance Minister has 
made it clear that the country will 
have to ‘wait till the priorities and 
plan outlays for 1980-81 are finalised 
by the Planning Commission to be 
appointed’. What is the condition of 
our economy—not only stagnation in 
Industrial growth, prices of essential 
commodities are also rising in gallop-
ing step—only in one week it has 
risen by 1.2 per cent. If it continues, 
then in one year it may rise upto 60 
per cent. Unemployment problem is 
increasing enormously. It is said it 
may be to the time of 20 million in 
urban areas and 10 crores in rural 
areas. Moreover, about 70 per cent 
of our population is living below the 
poverty line. 75 per cent of our 
population has no purchasing power 
at alL This hopeless condition of our 
economy is not only due to Janata, 
Lok Dal rule but due to 30 years of 
mis-rule of Congress including 11 
years’ rule of Mrs. Gandhi a^d in-
cluding the period of Emergency 
also. Congress Party has vigorously 
developed Capitalist cconomy and all 
over the capitalist world economic 
crisis is deepening; here in our coun-
try we are finding the same thing.

The Congress Party has said that 
they would build a Socialist pattern 
of society and in 1971 elections, Mrs. 
Indira Gandhi raised the slogan of
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‘Ctaribi Hatao’ but what has happened 
to Garibs, all ef you know very -pen. 
I do not want to go Into the details 
here.

As the economic crisis is aggravat-
ing, the Government headed by Mrs. 
Gandhi is curtailing the powers of 
the States and depriving them of 
their legitimate share in Centre** 
earning, Agriculture, Education, 
Health development, construction of 
roads, supply ol drinking water etc., 
all these are in the hands of the State 
Government, but due to lack of suffi-
cient funds, they cannot discharge 
their duties properly. In this con-
text, I would demand the review of 
Centre-State relations for the deve-
lopment and to strengthen the unity 
and integrity of our country. I de-
mand that 75 per cent of Central 
Budget allocations should be dis>~ 
tributed amongst all the State Govern-
ments. In this context, I would demand 
a review of the Centre-State relations 
for developing and strengthening the 
unity and integrity of our country. I 
demand that 75 per cent of the Cen-
tral Budget allocation should be dis-
tributed amongst all the State Gov-
ernments.

To check the price rise, physical 
control of the essential commodities 
by the Centre is absolutely necessary 
and all these essential commodities 
should be distributed through the 
public distribution system.

Government is taking of self-re-
liance. But our foreign loan has 
gone up to ten thousand crores of 
rupees and we have to pay several 
hundred crores of rupees as interest 
This year, the Government is depend-
ing mainly on the foreign assistance, 
which means dependence on foreign 
countries. Multi-national companies 
are already exploiting our country. 
Our country has become the hunting 
ground of the multinationals and 
monopoly capitalists and will con-
tinue to be the hunting ground of 
those elements. Our national inde-
pendence may be at stake.

So, our country is phrofng through 
an unprecedented economic crisis, 
The crisis has aggravated in all sphe-
res of social and economic life, as 
if we are sitting on a volcano. One 
day the volcano may errupt and the 
situation may become worse. Then, 
how are we to come out of this severe 
crisis? We have to take bold and 
radical steps. We hav9 to end all 
types of exploitations. So, I demand 
that we have to nationalise the fore-
ign capital working in India. We 
have to nationalise all industries con-
trolled by monopoly capitalists. Ra-
dical land reforms should be under-
taken ’ and land should be given to 
the tiller. In this way, gradually so-
cialisation of all means of production 
should be done. We have to take bold 
steps. If we do not change our out-
look, if we do not change the struc-
ture of our economy and the struc-
ture of our society, this capitalist so-
ciety will not be able to solve the 
basic problems of our nation and the 
people. We must change our outlook. 
We have to change our society and 
economy through bold steps. We have 
to build up gradually a socialist so-
ciety. If we can proceed in this way, 
we shall be able to solve our prob-
lems and lead our country towards 
our cherished goal We shall then 
be able to eradicate poverty, solve 
the unemployment problem and in 
this way we shall be able to solve 
all the problems.

SHRI C. T. DHANDAPANI (Pol- 
lachi): Sir, I am very thankful to 
the Finance Minister for having 
brought some concrete proposals for 
promoting the Interests of the weaker 
sections of our society. A deficit bud-
get has been brought consecutively 
for the last two years. I do not want 
to say that a deficit by itself will 
harm the economy or the nation, pro-
vided the gap is being invested in 
developmental activities. Otherwise, 
if the gap is used for some other pur-
poses , certainly it will harm the na-
tion and the economy. I am sure the 
Finance Minister would take proper
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5 * ' 4steps {rnd see that this amount is uti-

lised for developmental activities in 
the country.

Many things hav€ been said in this 
House by the leaders of various poli-
tical parties. As far as price rise is 
concerned, all political parties at one 
place or other are being cursed by the 
public because all of them—Congress, 
Janata, CPI, CPM, Lok Dal, even my 
Party DMK—were ruling parties in 
different States. So, all political par-
ties are responsible and answerable 
to the public for the increase in pri-
ces. But I would like to say that the 
Finance Minister was good enough to 
bring about some proposals at this 
juncture. The Minister has spelt out 
some programmes such as proper and 
effective supply of essential commo-
dities like edible oil, kerosene, diesel, 
sugar, etc., stringent action against 
hoarders and black-marketeers, en-
couragement for higher production of 
consumer goods and allocation of 300 
crores for Food for Work Programme. 
Here I would like to request and 
appeal to the hon. Minister that a 
watch should be kept on the funds 
which are being distributed to the 
States, whether the State Govern-
ments are really utilising the funds 
for the purpose for which these are 
being given. For example, during 
the 2J year rule of AIADMK, 
funds were allocated by the Janata 
Government at the Centre to the 
State for various programmes but 
they were not utilised properly by 
them. Osne portion of the fund was 
squandered away by two Ministers 
i.e. Mr. Ponnaiyan, Minister for 
Transport and Mr. Kolandaivelu, Min-
ister for Agriculture. These funds 
had not reached the poorer sections 
for wham they Were meant. So, it 
should be looked into.

T h e  h o n .  M i n i s t e r  h a s  a l s o  a n n o u n -
ced awards to litterateurs, scientists 
artists, etc. which is a n  encouraging 
measure to the educated mass.

When many states are facing finan-
cial crisis on account of natural cala-

nfety, 1 appfretaaW the gesturt fcf 1 the 
Finance Minfetfci* in aHotlwg
crores to the States. > '

I am also happy that the Finance 
Minister has given tax exemption to 
corporations or associations which are 
engaging m development and other 
activities in regard to the welfare of 
Scheduled Castes and Scheduled 
Tribes. In Tamil Nadu, there is a 
Harijan Housing Corporation in which 
I was one of the Directors. During 
the DMK rule we constructed about 
3500. houses, each house costing about 
Rs. 4500. The Government had spent 
about Rs. 13 crores on these houses 
and they were distributed free to Hari- 
jans. No money was collected from 
them. The scheme was initiated by Dr. 
K. Karunanidhi.

I want to say something about two 
bankr i.e. Agricultural Development 
Bank and National Bank for Rural 
Developmtnt. I want to say some-
thing about their formation. My fear 
is that these banks will not be able 
to serve the rural areas. Instead of 
that, this money could be directly 
distributed to the State Government 
or the co-operative banks in the 
States, wh0 themselves can go to the 
poorest sections and agricultural la-
bour and distribute the money. Then 
they can recover it very easily. So 
far as the banking system is concern-
ed, it is not the payment but the 
repayment which is the biggest prob-
lem. Suppose a bank advances 
money to some agriculturist in a vil-
lage. it is a very big problem for the 
bank to go to the village and recover 
the money. An officer or employee of 
the bank would not go to the village 
to recover the* loan. Even if he goes, 
he will claim Rs. 300 or 400 as travel-
ling allowance. So, the bank loses all 
interest to recover the loan and 
there is over-expenditure. If, on thfc 
other hand, this money is given to the 
State Government, then either a re-
venue inspector or village munsiff
will go to the village for both dis-
bursement and recovery. Since they 
personally knew the activities of th#
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viSager*. anfds th«te hafettf>th«y ,W4H 
be ia a* tetifcrpaB *apnt*i*<*W '^  
afcofceyu w  w*gge*rt¥>n 4ft
th**, instead o f: braving*?*' in&a-ahratc- 
tute and investing so, muck jpqwjy, 
which may actually get lost, they could 

better hand over the money directly 
to the Stale Government for disburse-
ment.

>
I am thankful to the Minister that 

he has been good enough to place 
some money at the disposal of the 
States. At the same time, it is being 
allotted under the Income Adjusted 
Total Population Formula, which was 
evolved some years ago. If this for-
mula is applied, then certainly the 
smaller States, the lesser populated 
States, will be affected Therefore, 
it has to be revised. The amount 
has to be given according to the ne-
cessity or requirement. For exam-
ple, during the AIADMK regime, the 
Chief Minister, Shri M. G. Rama- 
chandran, did not approach the Cen-
tral Government for funds, for allo-
cations. He said that the Central Gov-
ernment Plan allocations to the State 
Governments are not sufficient. Sok 
he made an appeal to the Leader of 
the Opposition, Shri Karunanidhi 1o 
approach the Central Government 
and get more funds for the States. 
It is rather strange. He is at thp helm 

of affairs and instead of approaching 
the Central Government, he requests 
Shri Karunanidhi to do it.

AN HON. MEMBER: Shri M. G. 
Ramachandran is not present here to 
defend himself.

SHRT C. T. DHANDAPANI: But
the CPM is very much here and it 
is his partner.

M R  C H AIR M AN : Generally we 
avoid giving names of persons who 
cannot defend themselves.

SHRI C. T. DHANDAPANI: I am 
talking about this because there i* 
some relevancy. He wanted our lea-
der to approach th* Central Gov-
ernment and get money.

SHRI R. VENKATARAMAN: U y *t 
spy th$ Cjiief i^ipister and the Leader 
of the Opposition, it would be all 
right.

SHRI C. T. DHANDAPANI: So, this 
allocation should be made on the basia 
of some concrete formula, according 
to the needs of the States. ’

I am thankful to the Finance Minis-
ter that fte has come with this budget 
with an open mind. Take, for exam-
ple, Shri Charan Singh. He was the 
Home Minister, who could control the 
price rise. Then he was the Finance 
Minister, when he could have formu-
lated a better fiscal policy, fie waf 
also Prime Minister when he had 
overall control over the entire eco-
nomy. Yet, he presented a budget 
which harmed the entire country. 
This is not my view, but that of his 
own party leader, Shri Morarji Desai, 
w ’i o  made a statement in Bombay, 
which I quote:

“Former Prime Minister Morarji 
Desai on Thursday alleged that the 
Union Budget presented by Mr. Charan 
Singh as Finance Minister in his Cabi-
net was a part of “conspiracy” to pull 
down the Janata Government. 1

Inaugurating a voluntary social or-
ganisation called **Lok Seva Samiti” 
here Mr. Desai said, when Mr. Cha-
ran Singh consulted him on the budget 
he had warned him that the budget 
would evoke people’s anger and result 
in disrenute to the Janata Govern-
ment and the party.

The “conspiracy”, he said, was prov-
ed from the statement of Mr. Raj 
Narain that “he (Mr Raj Narain) 
would work from outside to bring down 
the Government while Mr. Charaa 
Singh from within”.

Mr. Desai blamed those “politically 
ambitious” ]eaders who quit the 
Janata Party for the. present political 
Instability in the country and characte* 
rised the caretaker Government of Mr. 
Charan Singh as “a Government of
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thieves” , adding that those who had 
"collaborated” with him to form the 
Government were also ‘ ‘thieves”.”

1 do not mean the CPI(M) because 
CPI(M) colluded with the Lok Dal to 
form the Government 1 do not want 
them to get angry with me. Why 1 am 
telling you this is because of the bad 
administration and bad financial policy 
of the previous government that this 
price rise has occurred. Even Mr. 
Charan Singh was telling the other day 
about the national growth. He has 
stated that the growth rate for 1977-78 
is 5.2 per cent, and for 1978-79 it is 4.1 
per cent. He said like that. But at 
the same time he has forgotten to quote 
the previous years. He only said that 
for the year 1977-78 it was 5.2 per 
cent. But after the one-year rule of 
the Janata it was reduced to 4.1 per

eaut in 1979-79. Mr. Charan Singh 
Wmsdl quoted BfcTTn 1978-79 it was
4.1 per cent. At the same time it has 
been said here by Mr. Charan Singh 
and others about Increased production. 
I agree that there was an increase in 
production, cut at the same time I want 
to ask one tiling. Here I would quote 
some figures, with regard to agricultu-
ral production. In 1976-77 the produc-
tion of pulses was 11.4 million tonnes 
and iu 1978-79 it was 12.1 million 
tonnes. The production of foodgrains 
in 1976-77 was 99.8 million tonnes and 
In 1978-79 it was 119.2 million tonnes.

There was an increase in production, 
but I want to ask the Members belong-
ing to Lok Dal and others who sup-
ported the Lok Dal, as to why there 
was a price rise when the production 
increased. Again I quote the figures 
as below:

Prices 
1976-77 1978-79

Pulses . . . . • 145* 7 247' * i.e., over all increase of 47 * 7 pe r
cent.

Foodgrains . . • *5#* 7 172-6 i.e., 11 • 6 per cent.

Fruits and Vegetables 148 161 i.e., 19- 3 per cent.

Eggs, fish and meat . . . 1 7 6 2 217-1 i.e., 11 *6 per cent.

Oil seefis . . • 125*8 *59 i.e., 21 • 7 per cent.

Edible oil . . . 14a-8 158-6 i.e., 23*2 per cent.

In cotton textiles it was 157.5 in 1976-
77 and 181.4 in 1977-78, i.e., 12.7 per 
cent more. These are the figures.

I am giving all these figures because 
Mr. Charan Singh and others have 
claimed that production was increas-
ing. In that case, why did prices also 
increase? That means there must have 
been something wrong in the adminis-
tration and management. Some peo-
ple might have done something wrong, 
hoarded all these things. The previous 
Government had allowed them to 
hoard all these things.

14 hra.

I want to request the hon. Minister 
to provide employment to the unem-

ployed, particularly persons who are 
living In the rural areas. For example, 
in the billy areas, in the districts of 
Coimbatore and Nilgiris as also Oota- 
camund and Valparai, people living in 
remote areas, plantation workers, do 

not get proper wages or other benefits. 
I want the hon. Minister to constitute 
a corporation on the lines of the other 
corporations for the betterment of the 
plantation workers. Valoarai, which 
ig situated in a hill, is a remote area, 
and no facility is being provided to the 
plantation workers there, t  request 

the hon. Minister to evolve some 
scheme to help them and their families.

Bonus is claimed by mnny workers, 
but 1 would like to say that it is cer-
tainly deferred wages and should be
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ghrcn to all, irrespective of their 
wages or earnings. All Government 
employees should get bonus, in our 
Hindu society, we have many unexpect-
ed commitments, and we do not know 
when we have to meet them. For 
meeting them, we have to shell out 
from our pockets. An employee earn-
ing Rs. 2,000 from Government is not 
in a position to maintain his family 
and also meet such unforeseen ex-
penses in his family. He has to borrow. 
So, I suggest that all Government 
servants, whether officers or ordinary 
employees, should be given bonus.

Further, the exemption limit from 
income-tax now provided is not suffi-
cient because of inflation. Nowadays, 
an income to Rs. 2,000 is not a big 
thing. Therefore, I would appeal that 
the limit should be raised to at least 
Rs. 24,000. You may say that it will 

apply to all, not only Government ser-
vants. It is so, but while the salaried 
people cannot escape income-tax be-
cause they are signing on the stamp 
and getting their salary, the big indus-
trialists can escape. They can catch 
hold of political parties, whichever 
party is in power. The moneyed peo-
ple, big industrialists, come here and 
they escape taxation. They can evade 
taxes, they can show double and triple 
accounts, whereas a Government ser-
vant cannot do so. He can show only 
one account and that too a good ac-
count, a white account. Therefore, I 
would request that the income-tax 
exemption limit should be increased to 
Rs. 24,000.

Though thig is an interim budget, 
nothing has been said about the agri-
culturists and the weavers. Now the 
price of yarn is going up like anything 
and the weavers are not in a position 
to pay the high cost of yarn. There 
should.bp some infra structure to get 
the yarn from the mills and distribute 
it to the weavers so that they can get 
the yarn at a reasonable frrice and do 
their work and sell their products at a 
reasonable price. Now because of the 
alarming situation, they are not in a 
position to get the yam and do their 
job. I would request that some ar-

rangements should be made in this 
regard. As far as the agricultural loan 
is concerned, the Minister has said 
about rural development. We are 
forming banks to give loans to the 
agriculturists. At the same time we 
fail to understand what their economic 
condition is, it is very bad. As far aa 
Tamil Nadu is concerned, enough 
power is not available, there is com-
plete power failure, 60 per cent power- 
cut is there and the factories are clos-
ing down. Even the agriculturists do 
not get adequate power.

MR. CHAIRMAN: We are discussing 
(the Finance Bill. The scope is very 
limited. You cannot discuss all the 
things.

SHRI INDRAJIT GUPTA: The scope 
of the Finance Bill is unlimited.

SHRI C. T. DHANDAPANI: Agri-
cultural loans should be wiped out 
immediately. During our election 
campaigns, including the Cong-I party 
at the Centre, we have given an assur-
ance in this regard and that should be 
done immediately. A new formula 
should be evolved in the matter of 
loans to the agriculturists.

With these words, I welcome the 
measures mentioned in the Finance 
Bill as well as the Budget. Thank 
you.

SHRi INDRAJIT GUPTA (Basirhat)
My very brief remarks, which I pro-
pose to make, can also be taken as in 
the nature of seeking a clarification.
I had raised this point during my 
speech on the General Budget. But I 
was eagerly awaiting to see whether 
the hon. Finance Minister would make 
any reference to it in his reply. But he 
did not and that is the only reason why 
I am raising it again. This is with 
reference to the proposal to set up a 
National Bank for Rural Development 
and also what is somewhat connected 
with it, the announcement by the 
Minister that the public sector banks 
have also agreed to accept the obliga-
tion of ralsng the share of priority 
sectors in their total lending to 40 per 
cent in the next five years. And then,
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be went <>n to say that this will 

" r̂&atly help ih meeting the credit 
speeds ol rural areas. Priority 
attention will be given to the 
requirements of small and margin U 
fdrmers and landless labourers. So, on 
the face of it, it seems as though there 
are two proposals, both of which are 
aimed at giving assistance to the poorer 
sections in the rural countryside, one 
is the setting up of National Bank for 
Rural Development and the other is the 

public sector banks, whom he has per-
suaded, to increase their share of their 
total lending for this sec Lor.

What j wanted to know was th*s. As 
far as the public sector banks’ credit 
to the rural sector is concerned, all the 
evidence which js available indicates 
and all responsible economic join nils 
Jn this country have also written about 
it several times, that the bulk of the 
bank credit to the rural sect* r never 
reaches really the poorer sections, let 
alone the landless people. 1 exp-essM 
apprehension that new Bank which 
is proposed to besot up will aho bene-
fit only the richer section", the richer 
farmers and the bit; landlords That is 

why in my speech I had askec4 whether 
the Government has in mip i ,my now 
modalities, any new provisions which 
they are going to make in this new 
Bill which i; going to be brought. I 
suppose, to set up this Bank whi’h 
will obviate this difficulty.

At present, even in respect or the 
pubUc sector banks, wo find every-
where the old conventional and, I 
should say. conservative attitude of the 
bank managements in e mntter of 
choosing their creditors continues. 
Even in the urban areas we find that 
where small people, snnll traders and 
small transport operators anc' such 
kind of oooplo are actually supposed to 
be helped by the public sectc** hanks, 
that is not happening I have talked 
to several bank managers. What they 
say is, “Oh! All thes instructions 
come to u<; from Delhi people who are 
«]1 ideologically-oriented. But the 
people in Delhi have no idea of diffi-
culty in running a bank. If we go on 
giving loans to all the small creditors,

all these credits ultimately have to be 
written off as bad debts” The old 
conception which is there in bahking 
management practices of bad debts, fcf 
risky debts, of not giving loans to cre-
ditors who have got no aeequate secu-
rity or collateral to offer is still con-
tinuing, this' psychology among the 
bank managers Is prevailing fully and 
the Government goes nn giving guide-
lines or directives from here which can-
not possibly be implemented if that old 
thinking continues.

I, therefore, want to know, when 
these promises are being held out to 
the House that this time small and 
marginal farmers and landless people 
are going to be benefited what is the 
actual position I would say that 
either we have been takeu for a ride, 
we have been hoodwinked all over 
again, or the Government should spell 
out and clarify how they propose to 
really see that the *̂ruits of new credit 
institutions will actually reach the peo. 
pie who are not only in most need of 
it but whose number is today swelling 
every year in this coun+rv by lakhs, 
that is, the landless oeople and the poor 
small and marginal f^rrers. Unless 
the Government throws s-ome light on 
this, this new Bank which is pronosed 
to be set up wil] be nothing but a bank 
for the kulaks. It is a bank of the 

kulaks, a bank by which public funds 
can be funnelled out only to the richer 
sections in the countryside, adding to 
their prosnerity. no doubt. I am not 
saying that they should not get any 
credit. They also should get credit 
naturally since we want agricultural 
production to be boosted. They should 

get credit for legitimate nurpose" ^ it 
if the who1® thing becomes so lopsid-
ed that all ofit is funnelled out to these 
richer sections and the ô oreT cections 
are deprived of it because they have 
no security to otter and ♦hat any loan 
given to them will be considered a bad 
debt, then I do not see Ww the con-
tradictions can be solved. Therefore,
I would request the hon Min;ster to 
throw some light on what they are 
thinking about this matter. Otherwise 
it is useless to go on saying that public
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sector banksjare now going to give 40 
I per cent of their $ptal lending to the 

poorer sections in the countryside. It 
will never in practice be given to them. 
It is not given to them. The whole 
philosophy and concept of what is 
meant by creditworthiness, when you 
are talking in terms of democracy and 
socialistic development and all that 
and the old hackneyed outdated ideas 
of creditworthiness have to be removed 
and the Government should tell us 
about that more clearly. Otherwise, 
we do not understand why we should 
vote money and funds for getting up 
iome adir’on/il instftud'ns to help 
only the richer people in the country-
side.

Hrfhfr %nwm (snm) •' *nrrrfa 
f o r  s ft  m f t  f a t f t  w r  %  f

fa r T  T T W  w t  3ft q f T  T t f t f a t r
*1% sfacT *PnHT % t  t
W7 $ I

^ F T T 'T  Ux\
^  fn fc r e r  %  ^  5 Z R W  » r t  » l f  |  far 
*F T  1 9 7 9 - 8 0  Jr  ftrer s r h t  T R t  sqpaRsrr
*fr, w m t % *tto stt ^
s n ft  5 rm  t « t c  s tttt 1 19 7 9 - 8 0  t  srt * r !  
s q v F v r  « fr , ^ ft f a s ^ f r  ^  ^  * f
n w  v t  * f r  s ffc  ^  ̂ r n r  f ^ r

*sfr  ̂ *ftr srrqfrr £f
srFacT *rr «fr sfk *r w  nm
vd̂ MHVT tit ?fe r̂ar % t?ar tar «rr 
t f R  f a r T  f k f r t t  'TTW cT T g T  «IT ?ft

j r i  b s t ^  ^rj^rfrp fr §  fs n r
%  Jr ^ r ft
% f^ iT  cflr §  3vR fT *rot w f f  % 
'an < f̂ rr q—WPT? 3HRT 7T t-H <.yi
’tnwt *fm 1 #f^R *r?t qrr f̂r ^

fr w? T̂rT  ̂ f̂ n̂ r wit
% «T̂ TT JTfr «fRrH f% farT *T5ft *Tt farT TT̂ T *Tcft
< n f t  f t  ^T?fr «pt ?  t %
3TR JTRT % f̂ TTT ^  TW T?TT f , ^ 
fâ TT  ̂ Uo <̂s( <51  ̂ I J|fV

rH T  ? t  5ft 5f, i ft t  JTfir ^ f « T U M W  *f
?ft ^n: ^ $ 1

^  tfyfw srv-i t  ?mr%
■ W iT  f  1 % ^ ft ^  a r w i
% aft frr-srun̂ t | «r? srfor | f5p ^  ?pp

n ^ T  f«fPTT 4 > < r U M  T t
ST̂ TT 5W ?RT SCTRgrfTF ^  w?nf T̂Zhfr,

%vr ir  ^  ^ rd  iflcfr - ^ f r  ?w t  in m  
*n» q ^ T  f tm r  ^ | » t t  i

m* wq% 1̂% an ^  f  1
t r  fo rts ’ * m k  1 % m

*ftw w  f  1 i ? f s r w ^ ^

frraW # rtt «rc Ww»r
«pt% arrsrR Jr 40, 50 m  60 vr% aftft ftw  
3rr?ft t  1 w r  ^  | %  «prit ^ r r r  if

% <mr T̂tr | i 
fur  ̂ wrpt szrvpm w  wmT tit | f ^ r
W T  ■FT̂ n SHT 5 ff f ^ R  SPTfTT 3TT
-m | 1 wpt ^  qrt 1

OTt Tlv ^  qT$ «fr ^
2PT %  f^ T T  ^  * f f a  V T M + ) y T S T R  2 8  f  %

I p f <d T̂cT tR fa^R
4><. 1% n̂% 5pt % fvtr

^ fî ri r̂nr ? rnfr m ?n̂ T
t  r̂a- ?wr w  ^N^r<4i- vt tst ft  sromft
5ft ^rr | snf̂  3ft sicw «pt | ?̂r%

y®m̂ rfx̂ 7 r̂r̂TH 5% §tt f  i 
stc^tst q rri % ̂ n^ET i t  ^ t  f ^ f t t

‘ti'+lcl r<Hld WT%
WT% % I ^  ^ fjp xft^ft T T ^
% 3ft fw fr ?r  ft  t  Jr t fw r  ^rtf

w t ^ t  ? VI ’H ^sr jf ?TOFTT ^  
^)5tT M u  <?faTT ^1̂ 11 f% f%^T 5RHT ^  
mHwT ?̂t I ^t ti'trtt ^ f% 'T ^' tiifi
w w t  «tst w rft m z i t  ^  ^ r r

f̂t sqfw^frmfr^rra-wrr v w r
f  ^  70 zmx ^  ^ t  ^rr *PTt̂ r 30
^3t r  5ft ^r%  qro ar%rn ^  «rr^t ^N1 
% f̂ RT q^Rr fFTT ssftr ^T% rf
I ^ t  ^  sp tt e n r^ ff ?TgY t  1

W*hdl ®TTcf P̂t ^ f̂ F ^Tt % ^T^F9"
ir  o t e t r  fe rr  ^ r tr  f% ^ W t
?pJr€t ^ w f t  fritz: *t g im  ferr ^ 50
cR % '̂  ^ t t HTPT f ^ t  ^tTT WT%t t

^  TT  ̂ ^TBT % rft ^1% WW 5Tf T̂
<sqKT ITcT #  I ^  SRTTT «FT VSR ^TT
«T5T WiTW Wtm I fpTf ffPW  *̂11
V tf Wl̂ TPT ^T’T ff^t | ^  it
f r m  f w  zm rr i w r  w  s t^ tt ^  
^ fh fR w  5T^t f w  w r H *R rr k  7

f^Rt wt?t ^  | f% s^jpt srr sfr sft#3R 
t ,  5ft s d w  |  wz 3 ffr  ^  i ^  
vjiHT ^ T v i 'jft <1H  ^  ^TRRT <fi<tlf
stI ^  *î t Tgi tftr «r̂ t ?t*f 
«5ftr farmer ?nrr T̂ sftr jjst ^ *rrr
>F?t *n *f q̂ Tftqi 3ft t o  *ffr*r ^rrmr aft 
^ ^ sft> wpt wri ^ n r sw f?z  ̂<r y>T̂rqr 
?ft w tt *wt 'ht  |  i «rrT ^ r
«r  | ,  w tf%  ^ r r  q fe w  $t s rfe r 
| i Jrt fftrr ^Rt »r^r vt ârf r̂,
u f a v r f t i i f  % q r  ’tft ^  5 ®  JT#t « p ti

*r «n»wt f ^ n r  fR?rr
t̂*TT pp STTSI ^  ifV R  «FT ^H T  TftWgf
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£ftr q*n ̂   «2nvft  «rwrft
1  qfcw S *%* qrra* <$r

Anw  iihw<ii *nft f 1

*tfqr$t*qr st ̂ T̂«r ̂tt ̂ prr
fi ijd ?fto to q?ro Km tott | 1 *W 
’ifa |V fat* fa* TfcT jj, v\a WIR t mf 

% fatft uroft qrt*fa»FrrqRqTfor*ftq 
|ft* <to T̂o <WT q*TT% % f?!̂, !ft ̂  

«ta *to ĴTo TOT ?f̂lf ?t»TT  $IT
q* *rrq, $q? it vr xtix  qrifrmfe
$T IF* *  5ft *ft #0 tfo (To

apn*n£ffftorr 1 #nw fi»«t*wift¥t v*$vm
 ̂VC  «to (Jtlo <*iHf iîl'l %  ♦J'Hd! J
tft ̂  faqr «rmT $ fa  $faq 1

t *& fTO*ft 3TR ^ %
ŵfq- t tnrfT’FT tflr w#y *roT, ?ft flit 
r̂r€V wt =RF«rr % wrt 3r ̂tpt

qqfr  *Ar «ft 1 ^  srta 3?flnff % 
ITCfFTT fa T̂Tt 1 5— 1 5 tiH  qt£

2w *nfa* qt? gtr 1  3T  unrvnKfT
| tfhc 5T  *t$ T̂Tcn £ 1 %faq q̂r <ft 
*qqrqT  ̂   ̂tftr  w f̂nr  ̂fa 
iflfaqr q̂ % ̂  sfrr ît *nqqt qft ̂Ti?r 

mv qR w  5*T̂ T̂
JUTIT  ̂'flfdH SHTT̂ft T̂T T̂t £ ffa ffq

*fit«t fatfr h*r qn *R̂far*q  % 
^ frfR ̂  ̂?T t 1 W TiTBT WW*dr 
f̂r WT5T   ̂fa  qrtr̂f Jf fjRT  Sf«PR

tft finrtfifl ft |,  ?R̂TT Vt q-RT |, 
^ $ M«-ifhwT % fjRR fain r̂nr 1 

ftwt  HTafTR   ̂ r̂  >R  fsnrR  fanT

jwfMhr »ft faq 1  %fa<i t ?r̂ qrt  , 
»rff ft qr$ 3R- <n»r< ̂  ^W?r ^mfr 

|, q̂r ?rt  ̂ fr f̂f |
îT5ft £ ?ft n̂?t fwfdr rRT,  qr 
r̂r  r̂ qr ffroiq ^ ̂rr, qf
Vt̂ <rf̂Rf ^ «T̂t  ̂I

 ̂ Ĥ«dT g fa 5Tcq5T T̂T % n̂̂«T
 ̂’rfawt «p4€V % «ft fwrfrvr «fr | fa 
50  qr̂ r  Ŝ sm  t̂t  f̂awr  wr 

3TÎ, T̂ R̂ fT WT 'jfKT, TR̂fT f̂at 
5T*f̂T   ̂  |  f̂tfa   ̂ ir̂  ?n?T5rr 

i fa q»Tf  ̂*RVR, 5TRT ?fR % ’CTfaTf̂TcT
lift % r̂̂sr if, f̂nrr qRrsrrr % 
^  «v?ft wftr w fwq fwrf̂nro *pt 
»rtftrm̂vH  <mrw  ̂ »fk viq  ̂
X*W*9 8f ftWR fâftrr |

ftfrtt «nr vtt  t «TJ |% «nq 
^<^T5 fnft  f % flpwrw  ̂ ̂ mw 

*q*  wrro  r̂rm̂t wm
jt | i wr »Wt qftwrr Wfi  | fa 
%*jww wr Jf ftv n̂w % **n̂T unwfr 
«qfa?T r̂w  ̂| 1 <$r »qfa?r ?ft 

%*rar iw f  tf  ftw 3CT̂*t xrtr ftvA 

if «ft ftw r̂riNt %fâ |fa

mrr ^ wR̂fcvq̂ vtt t«t | «ftr
♦ wx«r Jr mtt far? ̂r t̂V f 1 f<r-

fatr inqvr̂t w   faqfw  5f
?wt ̂ Rn€t«hnT fvnf̂ir  wvt ’nnra 

w$( 'ft n̂ror 11  t **mm t  fa 
tlFSWR % WffT ̂rsr % qrq aft itŵ »rrft 
T3TCTT  ̂ ?ft  ^WT  fw   *̂TT
-  -  -Tv  *»>■ --  ̂ -̂̂L_- - •*
frmT 51 =5m̂ WiW» •PR  JT̂oT «FT?i 1?
500 T̂ 600 ô  ĤRTT |   ̂ impfr

t ftf so *0 tfr ̂irt vt«t %*t qi, 
*pfffa  grf̂Rrmf % qrR̂r «rMV if
 ̂ipft̂ m- «nft gt | if ?nrrt
 ̂  n̂ft |  Wft fwwTOr # *w brt
t̂t  wq% vpfT sr̂ifrsr 
<̂W'#«s «r̂r flqT, v ŝh  ^ ftqr,
q̂viif̂i 1$ ̂ Mti w  Itf 
yqvrr  q̂fRcTT *Pt %̂grr snq faqR
F̂tfarT fa fftqf q?t ^ q̂-
?  anfa  wtq  T̂T’T̂Rt %  *tpt Jnn- 
r»i+wf r̂  ̂1

f̂t SWR ?r yr-g1̂ T4g t#VFT, «nirJr«T 
TT  »TR?T R̂qrR qft jm HTqq̂ft" ̂1 n̂rflRT 
?ff5T-̂fTf  %fâ ?T Wi'fat
"wt” *p̂sV t̂ faqts  srr<r  <rf ( 1 
f̂  fwfdf *pt q̂   ̂r̂q?rf<vi1r
qft *Tiq WIHT̂ft  44' q>T ̂tfatr qj 5f|<|
jptfatr 1 % fqWr sir tft

farr *fat K  r̂ t ferqrtsr qw 
it̂.̂ ^mr̂tJrtq-̂tfrfa “itt” qr̂V 
jpt  nrrf |, f̂at ^ fam ^ 1
tfqwm g fa  qft m? fân %

?fhc % r̂ Ĥ?«r Jf fâhr tfr qr̂ 1

yntfaet N̂ vnr p̂t cpp 

I,  qr**RT 3R q̂ | fa ̂  q̂ **
ŝre aFn% % fatr qs?r | ̂  q #hr̂ $ fa 
qt  ŝtr  qTTtr q̂̂ t̂ vtqvqq̂rr 
qt  qRt? wjt  r̂rf̂ q?
wn f̂ yr*gr̂qg-d4?rgnT  ̂pn fa?r 1̂ 
STiinri sflr SiqfcfS  ?#9R   ̂ WH* fq̂T
r̂iqqi tin qrqt qfr gi%  % faxr r̂-¥iq̂R: 
tq̂ H qrr  R̂far t̂tt smnq  |  fa 

*(V. 5®  ̂ faqr n̂ yvsT
I 1
The easiest way, I must say, is to 
impose on the excise side.

% ĤUdf  ̂fa *T5 qftf  qjROT ^
I I
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I am happly that the hon. Finance 
Minister has come back. I am not here 
to make a long speech ox to criticise 
the Minister who contines the same 
proposal. 1 was simply making certain 
observations just to help you in formu-

lating your proposals. 1 do not want 
right now your reply, but, if it is con-
venient to you, you may reply on some 
of the points but if they are not con-
venient to you, you don't reply at all* 
But please bear in mind that the 
whole tax structure in this country is 
so complicated and there is such a 
huge evasion of taxes and corruption, 
that this needs some overhaul, change, 
in the whole tax structure. How will 
you do it? If you do it, I will compli-
ment you. So far as the taxes from 
the direct and indirect side are con-
cerned, they are a component of the 
whole tax revenue of the Government 
of India—three-fourth from the indi-
rect taxes and one-fourth from the 
direct taxes. Can this not be revers-
ed We should have revenue—three- 
fourth from direct taxes and one-fourth 
from the indirect taxes. Can it not be 
revesed? jt cannot be. The direct taxes 

are always preferable to the indirect 
taxes. I am sure that the Government 
will not be able t0 do it. At least you 
will examine the reports of the Jha 
Committee and the Choksi Committee 
and) see to it that the recommendations 
are implemented in the coming bud-
get and you can incorporate those re-
commendations and give relief to the 
people at large.

Similarly, the procedures have yet 
to be simplified and tax evasion has to 
be checked. I kn<5w  that if we are able 
or if the Parliament or if all of us are 
able to check the tax evasion, proba-
bly, there will be no necessity for the 
additional taxation to make up such 
huge deficit which is growing like any-
thing. We did all our efforts. For exe- 
mnlp. we set up an anti-tax evasion 
directorate also. That has to be streng-
thened by the Government and all ef-
fective stens will have to be taken and 
some action has to be taken against 
those officers who art actually in collu-
sion with the assessees which have re-
sulted in the erosion in tax revenue of

the Government of India. Something o l  
that type has to be done. Unless we do 
that, you cannot stop the evasion. The 
finance Minister also, while criticising 
the budget proposals last year, made ft 
very very strong plea that since 15 per 
cent of our rural population controls 
sixty per cent <*f the lands in the rural 
areas why extend so much benefits to 
these 15 per cent of the people who be-
long to the rich category. It is the ru-
ral sector who are owning 60 per cent 
of the lands.

I would like the Finance Minister to 
examine this as to how to tax these 15 
per cent people who are controlling 60 
per cent of the lands. In the name of 
rural economy, in the name of rural 
sector and in the name of agricultural 
economy, I had been pleading that 
there was rural capitalism. Sup-
pose they are 100 thousands.
I do not mind as to why they 
should not come in the tax net Or 
there may be a thousand people why 
they should also not be bTought in 
in the present Finance Bill which you 

have introduced. You are making a pro-
vision for the set off of losses also of 
previous years. You are thereby add-
ing to this deficit I am a practising 
lawyer and suppose I am earning Rs.
20,000. And suppose 1 am having an 
agricultural income of Rs. 10,000. Now, 
you include this Rs. 10,000 for rate 
purposes only. I say w h y  not that 
also be taxed? If I am having 
income from other professions 
and I am having agricultural income 
also if you include that for 4ax, then 
that will relieve the burden on the land 
and you would thereby make available 
more lands for distribution amongst the 
poor. If I am having income from agri-
cultural land worth Rs. 50,000 a year 
on which I am not paying incom tax.
I am trying to convert my black money 
into white by showing some income 
from the agricultural land. This is a 
dubious way of avoiding taxes. You 
have to do away with that. If I am 
having agricultural income of Rs. 
50,000 why should it be included only 
for rate purposes? This amendment 
hag to be brought in to do away with 
this practice, if you are having income
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*ta» of . j^ u ^ tu ra i ^ w ^ e  ,$>?.$#* 
purposes, you are jjot paying t£*. We 
*re so wnsitiye as if tfe r̂e «^e people 
living cars, bungalows,' etc. iiyiug, a 
very luxurious life, This does, not 
mean that they are living in 
vi.lage3 ip huge mansion's. Shri 
Virdi Chand Jain knowns that 90 
per pent of the population in Banner 
and Jaisalmer are poor. Because some 
are living such luxurious life and are 
living in villages, they do not deserve 
all this. This is a very vast structure. 
We can mobilise certain resources the 
State Governments can also be advised 
to mobilise resources from this parti-
cular sector. You will have to exanine 

this, i  am not here to tell you at what 
limit or what level this should be done. 
This is also one consideration. You had 
alfio made a strong plea last year and 
you are of the firm conviction that if 
We make investments in the public sec-
tor undertakings of the order of about 
Us. 15,000 crores, we should get some 
return also. If we get a return of at 
least 10 per cent on this investment of 
Us. 15000 crores, *then there is no need 
for any additional taxation. That 
was vour conviction. You pleaded 
for it last year also. I am sure that 
you Will stick to it this year also a n d  
t r y  to improve the functioning of those 
public sector units. The Bureau is un-
der you. But I am afraid you won’t be 
able to do much in this connection be. 
cause the different public sector under-
takings are under the charge of diffe-
rent ministries a n d  they feel that it is 
a part of their empire and the Finance 
Minister is there only to bring in more 
resources or to meet the losses of the 
public sectors which they a r e  controll-
ing. But they would not like to have 
any advice Or guidance or interference 
from the Finance Minister. That has 
been the attitude. If you are able to 
mobilise more resources from the 
public sector undertakings you can 
really help a lof for building up a good 
economy.

T would pif»ad with the Finance 
Minister that the whole tax structure 
has to be rationalised and has to be

’ fchten1 a ta«*w content.
On the Indirect Taĵ es side also there 

are certain things which you have got 
to do.

I pleaded on the last occasion also. 1 
will not speak so far as your other Bills 
are concerned. So, I now say this. You 
misunderstood me last time. That is 
why X am repeating it. The adminis-
trative expenditure is practically 2.5 
per cent while they contribute only 1/4 
of the total revenue of the Government 
of India whereas regarding the Indirect 
taxes which contribute 3/4 of the total 
revenue of the Government of India the 
expenditure comes to hardly 0.8 per 
cent But there has been genuine de-
mands that if you want to improve the 
functioning of the particular depart-
ments or wings, you have got to do cer-
tain things. There are competent 
officers but then the load is so much 
and stagnation is so much that you 
have to do something. You should 
make provision for some more 
Assistants in the serivce, in the cadre, 
&s has been the case with regard 
to the income-tax department. So, if 
you are able to create the P ° s t  of assis- 
tnats on the indirect taxes side also. 1 
do think it will go a long way in help-
ing the removal o f  stagnation in the de-
partment and encouraging officers who 
are on duty"and simultaneously also 
making for certain more facilities be-
ing given for them which will in turn 

being in more revenue. You have sub- 
divisional magistrates, tehsildars etc. 
getting Rs. 500 belonging to State G o v -
ernment, living in Govt, accommoda-
tion, or bungalows and so on and there 
are collectors and senior officers be-
longing to Customs and Excise Dept, 
bringing in thousands of crores of rupe-
es from one State. They are living in 
rented bungalows. Please have a mas-
sive building programme elso because 

a satisfied service is a boon for the de-
partment and our whole developmen-
tal strategy depends upon the mobilisa-
tion of more of resources. The major 
part comes from export revenues. And 
that too, from indirect taxes. There-
fore it Is essential that you look to this 
aspect of the matter also.
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Ifaerg 4i f certtf&lftjfttaa ftittte  eitotse 
law. The previous Goverameeft promis-
ed to do something about it and you 
must also see that you bring in a com-
prehensive e?coi3e Bill which mugt be 
brought so as to plug all the lacunae 
ij& the excise administration and in 
the excise law. I would beg of the 
Finance Minister to do away with 
ad hoeism and I wish to say this 
that your powers under customs 
law for giving ad hoc exemptions 
was misused prior to 1077. Try to 
generalise the exemptions under section 
25 (1) as far as possible and ut’lise sec-
tion 25(2) as less as possible. Wo try 
to do it. We generalise the exemptions 
under section 25(1) extending notifica-
tion and having least possible discre-
tion to officers or the Ministry under 
section 25(2) but there may be 
cases where exemption may have to be 
granted under Section 25(2) I don’t 
deny it. But be cautious about it. 
There may be recommendations from 
the administrative ministries with re-
gard to exemptions, on import duty on 
certain items -and you*- Finance Bill 
contains an enlaiged provision and 
more aUocation fiom import duties 
and it means, the policy of liberalisa-
tion of imports î  eoing to continue 
Because, you have increased Hy 
Rs 156 crores or-something like it I 
faintly recollect that I don’t know 
the exact figure But there is a 
tendency. There are lobbies in the 
various Ministries

I wish to warn you, and I have gone 
on record in my notings on thS files, 
that there are powerful lobbies in this 
country who try to manipulate favoura-
ble recommendations from administra-
tive Ministries to get exemption from 
levies and duties I request you and beg 
of you in the name of development of 
this country to be cautious about it.

SHRI K. LAKKAPPA (Tumkur): We 
are supported by poor people and not 
by black-marketeerg and hoarders.

SHRI SATISH AGARWAL: Please
not give a political content to every-

thing.
I do not want to give the name, but 

in one p a rticu la r case I got It examined

and re-examined and then the diffe-
rence came to R,s. 7 crores. This was- 
in one ca«ef They recommended Rs. 14 
crores bu* on my getting It re-examin-
ed, it was reduce^ to, Rs. 7 crores- 
Thus, in one case because of close 
scrutiny, we could save Rs. seven 
crores to the exchequer. I request you 
to be very cautious about accepting 
proposals from the administrative' 
Ministries with regard to exemptions 
either from import duty or export 
duty and these must be got examined 
and scrutinised closely.

These are some of the observations 
and suggestions which have made. I 
do not expect a reply to all the points
right now. I hope the Finance Minister 
will consider my suggestions with re-
gard to Choksi Committee Report, Jha 
Committee Report, Comprehensive Ex 
cise Bill, simplification, and streamlin-
ing the various procedures, strengthen 
ing of the Anti-tax evasion directorate 
etc These are some of the points that 
I have submitted before the House on 
this occasion. 1 will bear in mind the 
rest of the points’ and may make mv 
observations when the final Finance- 
Bill comes before the House.

MR. CHAIRMAN; No other Members 
whose name appear on the list with me 
are present in the House. So, I will 
call the Finance Minister to reply. 
Had I known this, 1 would given Shri 
Agarwal some more Lme.

SHRI INDRAJIT GUPTA: We are aL 
ready running behind time. The next 
two items, which are quite important, 
have to be completed by 4.30 for whic>
I have forgone my lunch.

SHRI R VENKATARAMAN: Mr. 
Chairman, Sir, I am really thankful 
to the hon. Members for the various 
suggestions made in the course of 
the debate. I will briefly deal with 
some of them.

Shri Haider in the course of his 
speech said that we should nationalise 
all industries, an foreign investments 
and administer land reforms in suefr 
a way that all fnefins of produe-
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tion are socialised This is a very tall 
order for me and I will not be able 
to do it, but the efforts of this Gov-
ernment will be to move towards a 
control of the resources in such a 
way that it doeg not affect the social 
weal and the country’s economic 
development and growth. What-
ever we may do, we want economic 
development, but it should not be at 
the cost of social justice. We would 
certainly try to frame our policy in 
such a way that while we strive lor 
economic development, that develop-
ment does not get a priority over the 
social justice which is the basic prin-
ciple of our Constitution as well as 
of the Party’s policy.

Shri Dhandapani, while speaking on 
this Bill, referred to a very important 
point, namely, that the IATP, the in-
come adjusted to total population for-
mula is not favourable to the States 
which have smaller population. I 
want to clarify the position. The 
main distribution of the Central as-
sistance is through the Gadgil For-
mula. The IATP Formula applies 
to what is known as centrally spon-
sored schemes which are transferred 
to the States. In the National 
Development Council a number of 
schemes which originally centrally 
sponsored schemes were transferred 
to the States and along with that 
the money for that purpose was also 
transferred. So, in trans'fering that 
amount, the IATP formula was adop-
ted. So far as the main distribu-
tion of the Central assistance is con-
cerned, it is according to the Gadgil 
Formula. So fas as states are con-
cerned, we have not received any 
complaint that the distribution is not 
fair or equitable. One hon. Member 
has said about the bonus as a deferred 
wage and one month salary should be 
given to every employee including 
officers as bonus. As I said earlier, 
we cannot. We have now started 
on this formula of giving bonus on 
the basis of productivity and it is now 
being distributed. A formula has 
been arrived at satisfactorily.

AN HON. MEMBER: You gUd
that banks are not productive cen-
tres.

SHRI R. VENKATARAMAN: So
far as banks are concerned, they are 
governed by a separate agreement 
between the employees and the Banki. 
They do not come under this formula. 
That is why it does not apply. It 
applies only to Government depart-
mental organisations like Railways, 
P&T, Defence Production Establish-
ments. So, the present formula has 
been arrived at after a careful dis-
cussion with the employee’s organisa-
tions and it has been accepted by 
them. He has also suggested that 
the income-tax limit should be raised.

SHRI NIREN GHOSH (Dum Dum): 
Whether the central trade union or-
ganisations, all of them , have accept-
ed it.

SHRI R. VENKATARAMAN: To
our best of knowledge and informa-
tion, the Government staff has accep-
ted it. Whether they have accepted 
it or not is n o t  relevant to the 
question; the question is between the 
members of the Defence Establish-
ment, Railway Establishments and 
the Government. They have accep-
ted it. The hon. ^Member has also 
suggested that income-tax limit should 
be raiseed I have already told the 
House in the course of my reply to 
the debate that I cannot commit my-
self to any tax proposal at this stage. 
It is not done. I will only say that 
every good suggestion that emanatea 
from s i d e  of the House will be given 
a most careful consideration

Shri Indrajit Gupta had referred to 
new banks for rural development. I 
know his special problems In fact, 
both the Chief Minister and the 
Finance Minister of Bengal had a dis-
cussion with me. Their complaint 
is that even 33 per cent of the total 
lending which is being observed in 
other states is not being done, so far 
as Bengal is concerned; and he want-
ed some special efforts should be made 
to persuade the banks in Bengal to 
increase their advances to the rural
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sector, to the rural population. I had 
a discussion with him. We have 
noted that request and we will give 
our attention to it I know that 
the credit does not reach the poorer 
people there.

SHRI INDRAJIT GUPTA: My
point was that the old concept of 
credit worthiness the yardstick of 
credit worthiness, if it continues in 
the old conventional way, it cannot 
solve this problem. The banks them-
selves will not give loans. They 
say, “These are bad debts. We have 
been told by Delhi not to give loan 
to people who will never repay their 
loan. So, why should we give 
them loan?” How do you solve 
+his problem?

SHRI R. VENKATARAMAN: We
cannot solve the administrative 
problems of individual banks. What 
I would like to do is to ask the 
banks to advance 33.3 per cent of the 
total lending which is going to be 
increased to 40 pep cent, to the weaker 
sections with respect to the twenty 
point programme in the rural sector. 
If they do not do it, I will ask them: 
what were the reasons or hurdles 
which prevented them from reaching 
the targets which we have set. They 
will come forward with certain rea-
sons why they could not fulfil If 
they are able to fulfil in other states 
it should not be difficult to fulfil it 
in West Bengal. Therefore, I do not 
see that this will present a very great 
problem. Now that we are going 
to take it up and try to persuade the 
banks to increase their lending to the 
rural sector, it will be our duty also 
to clear all the hurdles in their way 
to make it possible for them to lend. 
Beyond that I cannot give any further 
assurance in this matter.

SHRi P. RAJAGOPAL NAIDU 
(Chittoor): There is only one difficul-
ty with regard to security.

SHRI R. VENKATARAMAN: No
Person can ask the bank to lend ab-
solutely without any security. He 
will have to have some security. It

can be tenancy; it need not necessarily 
be ownership of the land. We can 
say that his tenancy can be the se-
curity. Some such relaxation may 
be done. But if you ask the finance 
ministry to issue a directive that 
money should be lent by banks with-
out any security, I think we will be 
running into a state of bankruptcy.

SHRI INDRAJIT GUPTA: The
landless people will never get any-
thing.

SHRI R. VENKATARAMAN: The
landless may not get for the purpose 
of land; they will get for 
other purposes like small scale indus-
try, village industry or something of 
that kind. I am afraid that beyond 
this I cannot go further. Banking 
is a delicate institution and if moneys 
are not repaid, there will be run on 
the banks and the banking system 
will collapse; we will have to be care- 
iful about it. We can see within the 
framework of banking some liberali-
sation is brought about.

Shri Satish Agarwal gave a number 
of suggestions. He has a lot of ex-
perience in the administration of this 
department and as I said earlier I 
have considerable regard for his com-
petence in. this matter. He admits 
himself that there are certain matters 
in which I cannot commit myself. 
There are certain matters where I 
can indicate the line of action which 
is possible in the ministry. I have 
myself gone through L. K. Jha’s re-
port; I was one of those who had 
long discussion with Jha when he 
visited Madras for the purpose of tak-
ing evidence and discussed the various 
aspects of excise levy. I agree that 
the cascading effect of indirect taxes 
is pushing up costs very much. I 
would carefully examine Jha com-
mittee report and then try to come 
forward with appropriate suggestions 
for improvement in excise administra-
tion.

I have also gone through Chokaft 
committee report. In respect of 
Choksi committee report, I am unable
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to give the same kind of assurance 
that I gave about the Jha Committee 
repot*.

In my opinion it requires fur-
ther examination and I will therefore 
require sometime to examine the 
Choksi committee report and come 
forward with appropriate piece of 
legislation. In any event I entirely 
agree that the Income-tax Act should 
be streamlined and we should have 
a simpler, more easily understood 
law. Today it is so complicated 
with so many amendments that an 
average citizen cannot understand the 
Act himself. We shall take up this 
question and see what best can be 
done. In fact one of our difficulties 
is, we as a i^ation are absolute puri-
tans. The moment there is some 
escape, some evasion somewhere, we 
immediately rush to plug the hole 
and bring an amendment, bring a rule 
to control this and that. The result 
is that the whole Act gets cluttered 
up with amendments and rules In 
a vast country of 2000 miles of length 
and breadth some lapse some where 
is inevitable. All that you can do 
Is when the person is caught, he must 
be given a deterrent punishment so 
that others do not commit the same 
crime. But for every mistake, for 
everything that occurs we go on 
amending the law. In thjs way we 
will be left with the wilderness of 
the law. Therefore, I have a feeling 
tha,t there should be a radical change 
in our approach to this question. In 
the Acts and rules that we frame here-
after we should be very careful to 
see that for the sake of one rule, for 
the sake of one evasion or for the 
sake of one avoidance which may 
take place we do not make the entire 
community suffer under the labyrinth 
of laws and regulations

Shri Agarwal also said that there 
should be incentives for the people 
to pay taxes. I would like to have 
a separate chat with him for some 
ideas on this subject. Normally, 
a person would like to pay tax if

the tax is at k reasonable level. The 
principle in all taxation is that it 
should be cheaper to pay the- tax 
than to avoid it. That is the principle 
we should adopt—that in the long 
run it should be cheaper for the per> 
son to pay the tax than try to avoid 
it If that is what he means, that 
point we will bear in mind

Similarly, in regard to indirect tax 
he has suggested a complete review 
and I have already said we will do 
that.

There is one point which Shri 
Agarwal raised. I hope his party 
will support the proposition when it 
comes to the House i.e. taxation of the- 
richer agriculturists. I know on this 
matter there will be a lot of cross 
thinking. I know all people on this 
side will not agree and on that side 
too al] will  not agree. But the tax 
should be levied on those who have 
the ability to pay. It is the funda-
mental principle. It is one of the 
canons of taxation that those who 
are taxed should have the ability to 
pay and conversely where there is 
ability to pay they should be taxed. 
Where there is ability to pay, there is 
known asset or property, known in-
come, these things at the moment are 
nott subject to the same kind of levy 
as the other incomes and property 
are.

I do not know if the House will 
completely agree with this approach. 
But I am not giving my mind on 
this. J have only put the pros and 
cons on this matter. We will go 
into this. One of Members very 
strongly pleaded that only 15 per cent 
of the people control nearly 60 per 
cent of the land holdings in this coun-
try. There is no reason for continu-
ing the concessions to them t at 
any rate do not change my policies 
and principles because I sit on differ-
ent sides of the House. We have 
to look into this matter and carefully 
go into it.
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With regard to the public sector 
also, it shall be my endeavour to see 
that they give a fairly reasonable ac-
count of themselves. They may not 
rtiake immediately very high profits 
but they must justify the investments 
made and we have invested more 
than Rs. 15,OOo crores in them. W e  
will do our utmost to see that the 
public sector produces certain returns 
commensurate with our investments. 
We shall try to pull it up. Mr. 
Agarwal had some bitter experience 
when he tried to do it, 1 know. But 
I hope 1 will not have the difficulties 
of the same kind and I look forward 
to doing something in this regard 
with the cooperation of my colleagues. 
I thank the House for ell the sugges-
tions they have made.

MR. CHAIRMAN: The question is:
“That the Bill to continue for the 

financial year 1980-81 the existing 
rates of income-tax with certain 
modifications, to provide for certain 
exemptions from income-tax and to 
provide for the continuance of the 
provisions relating to auxiliary du-
ties of customs and special duties 
of excise for the said year  ̂ be 
taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: We shall take up 

clause-by-clause consideration. There 
are no amendments. The question 
U:

“That clauses 2 to 5 stand part 
of the Bill.”

" Tfte motion was adopted

Clauses 2 to 5 were added to the 
B ill

Clause 1, the Enacting Formula, and 
the Title were added to the Bill.

MR. CHAIRMAN: We shall take up 
the third reading.

SHRI R. VENKATARAMAN: I beg 
te move:

“Tliat the Bill be passed.”
2741 LS—10.

MR. CHAIRMAN: Motion moved: 

“That the Bill be passed.”

SHRI NIREN GHOSH (Dum Dum): 
I will make some brief points. 1 
come to the subject of overdraft. If 
the Centre lhag the right of over-
draft, an equal right should be given 
to the States also on a par. Or, the 
right of the Centre to have over-
draft should go. It is leading to in-
flation and it is ruining the country. 
So, the system of overdraft should 
be stopped altogether. But if the 
Centre thinks that they have to do 
it, then the States should have equal 
right of overdraft on banks. The 
Centre has no right to say to the 
States, “You stop overdraft” .

Secondly, there should be somet-
hing like excess profit tax that was 
instituted during the war period. It 
should be reimposed. A tax of 
that pattern should be reimposed to 
mop up the excess profits.

There should be a ban on the ex-
port of profits from India. The pro-
fits should be ploughed back for in-
vestment inside the country

There should be a drastic reduc-
tion of taxes on diesel and kerosene, 
with which the common people are 
concerned, for public transport etc. 
because 70 to 75 per cent of the prices 
of these commodities is due to the 
tax. The best course is that only 
the home value or the indigenous 
production cost should be charged 
from the consumers. Because of 
high excise duty, the poorer sections 
are hit hard. So, I thing that at 
least 50 per cent reduction in duty 
should be there immediately so that 
public transport which runs on diesel 
becomes cheaper.
15 hrs.

You are giving subsidies to the in-
dustrial houses worth Rs. 3000 crores 
a year. It is so much a donation 
from the citizens of India to the 
business houses. Thifl cannot go on. 
You cannot institute a Civi] Supplies
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Corporation because you cannot afford 
to give Rs. 500 to 600 crores as sub-
sidy. Then what right have you 
got to take away Rjb. 3000 crores and 
donate to the industry in various 
Ways. This also must go.

As regards public sector, I should 
say that the root cause of the malady 
in the public sector is the manage-
ment by bureaucrats. They play 
ducks and drakes with public money. 
They come and make profit. They 
become bosom friends of capitalists and 
then they leave. That is why, 
the public sector suffers. Therefore, 
the elected workers should have con-
trol over the plants.

These are the few points I wanted 
to make.

MR. CHAIRMAN: The question is: 

‘That the Bill be passed.”
The motion tuas adopted.

15.82 hrs.
STATUTORY RESOLUTION RE. NO-
TIFICATION INCREASING THE 
EXPORT DUTY ON HESSIAN 

' CLOTH AND BAGS
THE MINISTER OF FINANCE 

AND INDUSTRY (SHRI R. VENKA- 
TARAMAN): I beg to move:

“That in pursuance of sub-section 
(2) of section 8, read with sub-sec-

' tion (3) of section 7 of the Customs 
Tariff Act, 1975 (51 of 1975), this 
House approves the notification of 
the Government of India in the Mi-
nistry of Finance (Department of 

■Revenue) No. GSR 54(E) dated 18th 
February. 1980, increasing the ex-
port duty on hessian cloth and bags 
(other than carpet backing) from 
Rs 600 per tonne to Rs. 1000 per 
tonne, from the date of the notifica-
tion aforesafd.”

Prior to 18th February 1980, all jute 
goods were exempt from export duty. 
This cx w ptiott was granted la 1971

etc. (Res.)
and 1978 in the wake of competition
from synthetics. From April, 1979 
cash compensatory support was als# 
provided on major export items of 
jute manufacturers. However, afawe 
the middle of 1979, competition from 
synthetics being on a low key on ac-
count of the hike in petroleum crude 
prices, export of jute goods got a 
substantial Boost. Besides; interna-
tional prices of jute goods also regis-
tered a sizeable increase. In particu-
lar, there was a spurt in the prices of 
hessian, the principal export item in 
the jute family. It was in view of 
this development the cash subsidy of 
6 per cent which was earlier given in 
respect of hessian wag withdrawn ha 
August, 1979. Subsequently, in Nov-
ember, 1979, the cash compensatory 
support in respect of carpet backing 
was also withdrawn. The question of 
reviving the export duty was also re-
viewed. It was decided to examine 
the position on a later date on consi- 
dration of the fact that the industry 
has not fared well in the past couple 
of years and it was not clear whether 
the increase in prices was a temporary 
one.

At the time of the review made in 
February 1989, it was noticed that the 
international prices of hessain were 
still on the higher side, though they 
had declined from the level reached 
towards October/November, 1979. As 
against an average cost of Rs 5,800 
per tonne, the sales realisation was 
Rs. 8,780/- per tonne. The juste in-
dustry was thus earning a profit of 
about Rs 3,000 per tonne from export 
of hessian The continued demand 
for hessian goods despite the higher 
prices was also indicative of the fact 
that the goods could bear the burden 
of the export duty.

In view of the above considerations^ 
the Government decided to re-impose 
the export duty on hessian cloth and 
bags other than carpet backing at the 
rate of Rs 1,000 per metric toaae so 
that the Exchequer could also girt the




